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& Alfidavin 1o be Fuenished by the candiidate slongwith Nomination Paper

fjh Before the Retv 'Ei"; Elﬁi:_er
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f{'-ltcrim. do hereby solemnly affirm and stale on oath as under:-
| grike out whichever is nol applicable)

1} | sm & candidute set up by SO .40 ¥ 7 D ~{naine of the palitical party )/ am contesting 2=
/& Independent candidate.
{23} Details of PAN and status of filing of Income tax return :
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SiNo. [Names Permanent [ The financial year for | Totl income
Account Number | which the last shown In Income
(PAN) Ineome-tax return has | Tax Return ( in
— been flied Rupees)
i Self ADXPAHYYIIl. Ne datismert” Aot |
2 Spouse- Since dmr e
3. Dependent | s Frnpnidal s """
|
4. Diependent 2 P et AE MF;‘,T |
I3 Dependent 3......... i i

(3} The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
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4. Cases in which I have been convicted by a eourt of law(other those referred 1o in Form 26): ¢
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fa) ] i details of cases. Sections of the |
| Act and deseription of the offence for |

el |
| which convicted Gl |
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| (b) | Name of the Court(s). Case No. and N |
I l Dateds) of orderis) . |
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(32 That | give bevem below tive details of « e assets jmovable and i) imovable eic.) of mysel:,

rw spouse and all dupendents;
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| Assets in joint name indicating the extent of joint ownership will also have to be given

2. Tn case of depositinvesiment, the details including Serial Number, Amount, Date of Deposit, the Scheinc,
Nume of Bank! Instiiution and Branch are o be Biven

1. Value of Bonds/Share/Debentures us per the current market value in Stock Exchange in respeet o0 fisted
rompanies and as per hooks in case of non- listed companies should be given.

4. Dependent’, here means a person, substantially dependent on the income of the candidate.

5. Dewails including amount is to be given seporately in respect of each invesimeni)
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H-l¢. £ -| Debentures/shares and units in s - '“’-"”fr ML ) Mk L
companies™utual Funds and
.| others and the amount. |
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amount | ]
{v} | Personal loans/advance given to ! |
| any persen or entity including |
| firm, Company, Trust etc. and i
. oiher receivables from debtors |
| and the amount. 2 ! e 4
' i) | Motor Vehicles/Aircrafis/ [ Mashal - Mol [
Yachts/Ships (details of Make, 9748 ~7/57 | |
' Registration No. ete, Year of £Seeqpi0-pustand it |
| | Purchase and amount ) R ks, : I N —
v Fewelry, bullion and valuable Foda Guld ﬁ_':j"‘f*:ﬁ' 1' |
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- Properties in joint DWIIEI!-hIp indicating the cxtent of joint ownership vill also have 1o be indical. -y

2 Each land or building or apartment should be mentioned separatelv in this format.)
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“Whether inherited property
(Yes or NO) oy F oine snai
p‘-_';llm.:'.-i-u:rl

Date of purchase in case of self
acquired propepty - . - P

Cost of Land (in case of
pu-chnr.m the time of

Any lnmmem on the land by
way of nit,
construction stc,

Approximate Current market
value

[

(it}

Location(s) s T
Survey number(s)

e

Area (Total measurement in
=q. fi.)

25 (s

Whether inherited property
(Yes or NO)

Date of purchase in case of s2If
acquired property

Cost of Land (in case of
purchase) at the time of
| purchase

Any Investment.on the land by

way of development,
construction ete,

Approximate Currer :mlmel
value
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7 ‘wiher inherited property
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L ew of purchase in case of soir
A ntired propens

C wst of propenty (in case of
i rehase) at the time of
[ chase

Ay Invesiment on the
pruperty by way of

development, construction etc,

{ Approximate Current market

{iv) |
|
i 1

vallue

Residential Buildings {including
apartments, )

-Location(s)

- Survey numben(s)

Aced (Total measurement in
sg 1)

|—

Built up Area (Total
measurement in sq. f.)

i

Whether inberited property
(Yes or MO)

[Zate of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of

| purchase

Any Investment on the land by

way of development,
canstruction ete.
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Approximate Current market
vitlue
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Others (such as interest in
property)

| (vi)
I

Total of Current Market
Value of {i) to {v) abave

(6) 1 give herein below the details of liabilities/ dues to publle financial institutions and government :- .
{(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Amount outstanding

'S, [ Deseription Self Spouse(s) | Dependent-1 | Dependent-2 | Dependent-3 |
M

T - -
(i) | Loan or dues to Bank/Financial jnom {agnn |P A R .

{ | I!ﬂl!!llﬂl‘li!l ' 581 P H%&'-J"" r ' .
Name of Bank or Fl WIAMLFW“‘?"M ANIE L A - A
Amount outstanding Rrerid* B £ L |
Mature of loan __ |g-ovvo 0 -|[-0e0bl _ ] = B
Loan or dues to any |
individuals! Entity other than
mentioned in (i) above.

Mame(s) !

Mature of loan

—




Ay other liability ' = =SSR L

 (erand total of liabilities . - _;

(i) | Ceovey auent Dues: | == ——i
Dues 1o departments dealing !
writh pavernment |
I _scomimodation l
Dues to departments dealing |
with supply of water

Dues to departments dealing T
with supply of electriclty

Dues to departmenis dealing
with supply of
telephones/mobiles

[ncome Tax Dues
Wealth Tax Dues
Service Tax_Dues
Municipal /Property Tax Dues
ey

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

|
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{Give details of highest School / University edubﬁui}mn with full form of the certi me' dnplcnuf degres course)

(Mame of the School Mnﬂq&!Umvemlymﬁ{ngm%WW%l - 1983 " .

Fvv f = L— 1970
(9. ABSTRACT OF THE DET.M.LE GIVENIN (1) TO [ﬂ} .\B'CW"E

1. | Mame of the candidate Sh./Sanm./Kum,
Full postal address VgL o — BMWJ =
3. | Wumber and Name of the constiiuency and A9 Geb dapvily _ﬁ?q,.'w-f"- e Iﬁ'ﬂr\, .
state

3. | Mame of the Political party which set up the
candidate (otherwise write ‘Independent’)

4_| (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

Yidu.




|_ (<) Tuial number of Ponding <pses where the St Ao —agfes f-ﬁ-‘m‘-’“"" f"""‘u""'ﬁ e
[ eaan (8) have takon cognizanc D7 powd” W“
FeTpawiar i T : T b T i |
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{a] Candidate ST | Ne aiedyraat s =
__| (b} Spouse: —— o R e )
. | (e} Dependenms I A -
I 6. _ Details of Assets and Liabilities in ru AT |
Description E Self Spouse [}epmdent-li Dependent-ll | Dependent il I
A Moveable o ;wu | I : iy
||| Asset (Total value) 'rb 7 7 E: - H'L_._"WL ..,_..'?.’. |
| B[ | lmmovable -r-ar 8800 5707 i ‘.
Asset - ]
(i) | Purchase Price and
Development Cost of
Immovable Property
(Total Value) !
[ti) | Approximate Current
Market Price of
Assei (Towel Value) i ]
1 Liahilities ey
(1) Government
dues (Total)
(i) Loans [rom Bank, | @& 27 | o o
Financial Institutions and « _ . il
others (Toml) skl : (1173)
8 | Hi educational qualifi '-4: - T' By Cobaal Tm €
pe & Bt bl v g H(m I Bt F.‘,m’f:hn
e ptmhj—- r.; o 5 57
'?"? e—;_r ng
{Give details of School / Universit tian with fill I‘mn"lifl'ﬂe i uﬁ"‘ﬁ'maﬂ degree U‘;?ﬂ}' £
course) (Mame of the School /College/ University and the year in which the course was completed.) |

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best af my knowledge and belicf, no part of it is false and nothing material has besn concealed there from. | further
declars that ;

{u) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

i1} I. my spouse, or my dependenis do not have any asset or liahility, other than those mentioned in items 3 and 6
nbave,

Verified at...... e e ihisthe.... 90 ¥ day ol Menebe L 0a




Note: 1. Affidavit snnuld be fled latest by 3.00 UM on the last date of B t?ng naminations,
= Adfidavit siould be sworn before an Lath Commissioner or Magistrate of the First Class or hefore s Nolan

Public
2 Al eolumns should be flled up and 10 column o be left blank. 1f there is no Infaemation te fureisd) o oespeet ol

any ifem, sither “Nil” or “Not oaplicable”, as the case may be. should be mentioned
4 The affidavit should be either tvped or writien legibly and neath
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